
0. A. NO.~2- 1999 

0DER DATED 23_01_2004. 

Heard Mr. J.M.Rout,Learned Counsc1 appearing 

- 	 for the Applicant and Mr.Anup Q1mar Bosc,,Learned Sr. 

Standing Counsel appearingfor the Respondents 	and 

perused the records, 

Mr.Bose,Learned Senior standing Counsc1,fo 	, 

the Respondents,by filing a copy of the letter issued 

by the Respondent No.3 dated 14-01-2004 has submitted 

that the Applicant! has since been adjusted in the core 

strength of Peon/Gr,D to which she was given appointment 

initially on compassicnate grouncl,In view of the above, 

nothIng survives in this Originl Ap:lication to be 

judicated by thir TribunEl and accordjngly,thj 

Original Application is disosed of,No costs, 

A copy of the letter dt.14-1-2004 may be kept 

r on records 	 iL 
Vice-Ch 

Member3d) 


